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1. Heard learned counsel for the parties and perused the record.

2. In view of the order proposed to be passed, notice need not to be issued 

to the respondents. In case, the respondent(s) is aggrieved with this order, 

he/she is at liberty to file recall application.

3. The petitioner has preferred the present petition with the prayer to 

direct the respondent No.2/Sub Divisional Magistrate, Tehsil Modinagar, 

District Ghaziabad to decide the Application  dated 15.04.2025 filed 

under Section 32/38 of U.P. Revenue Code, 2006 expeditiously.

4. It is argued by learned counsel for the petitioner that considerable time 

has already been lapsed but till date no decision has been taken in the 

matter.

5. Heard learned counsel for the parties and perused the record.

6. In the facts and circumstances of the case and without entering into 

merits of the case, the present petition is disposed of directing the 

respondent No.2/Sub Divisional Magistrate, Tehsil Modinagar, District 

Ghaziabad to decide aforesaid application strictly in accordance with law 

most  expeditiously and preferably within a period of two months from 
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the date of production of certified copy of this order but after providing 

opportunity of hearing to all the parties concerned unless there is no legal 

impediment.

February 19, 2026
saqlain
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